FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

MARGDARSHAK FINANCIALSERVICES LIMITED
(offers income generation loans to women borrowers under the JLG model,
home improvement loans, MSME loans and clean energy/product loans.)
AT LUCKNOW, UTTAR PRADESH-226019
(Under regulation 36 A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

S.No

RELEVANT PARTICULARS

1.

Name of the corporate debtor along
with PAN & CIN/ LLP No.

MARGDARSHAK FINANCIAL
SERVICES LIMITED

CIN: U65921UP1996PLC019924

PAN: AACCC2497E

2. | Address of the registered office 118, Dayal Farms, Ganeshpur-
Rehmanpur,  Chinhat, Deva Road
Lucknow — 226019, Uttar Pradesh
3. | URL of website No Website
4. | Details of place where majority of fixed | No Fixed Assets known.
assets are located
5. | Installed capacity of main products/ | No business activity is going on.
services
6. | Quantity and value of main products/ | MFSL offers income generation loans to
services sold in last financial year women borrowers under the JGL model,
home improvement loans, MSME loans
and clean energy/products loans.
(As of now company is not going
concern)
7. | Number of employees/ workmen NA
8. | Further details including last available | https://efficaxindia-
financial statements (with schedules) of | my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_a
two years, lists of creditors are available | A4xLR2SIKcfASXThgVAQriQlo-
at link: sXqlFj1hwW5DZ1gs?e=Us8a2Z
9. | Eligibility for resolution applicants | https://efficaxindia-
under section 25(2)(h) of the Code is | my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_a
available at link: AdxLR2SIKcfASXThgVAQriQlo-
sXglFj1hW5DZ1qs?e=Us8a2Z
10.| Last date for receipt of expression of | 17.10.2026
interest
11.| Date of issue of provisional list of | 27.10.2026
prospective resolution applicants
12.| Last date for submission of objections | 01.11.2026
to provisional list
13.| Date of issue of final list of prospective | 11.11.2026

resolution applicants



https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_mfsl/IgA2_aA4xLR2SIKcfA5XfhgVAQr1QIo-sXq1Fj1hW5DZ1qs?e=Us8a2Z

14.

Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

16.11.2026

15.

Last date for submission of resolution
plans

16.12.2026

16.

Process email id to submit Expression
of Interest

cirp mfsl@efficaxindia.com
Note- Communication to any other email
ID shall not be entertained

17.

Details of the corporate debtor’s
registration status as MSME.

Not ascertained. The RP has not been able
to verify, from the records of the
Corporate Debtor available with him.

RAKESH Doty
KUMAR JINDAL

Date: 2026.10.02

JINDAL 10:02:06 +05'30"

Efficax Resolution Professionals Private Limited (Resolution Professional)

Through Its Director Rakesh Kumar Jindal

For M/S Margdarshak Financial Services Limited

IBBI/IPE-0153/IPA-3/2023-24/50063

IBBI Registered Address: Unit No. 14, First Floor,
Ishwar Colony, Bhamashah Marg , New Delhi-110009
IBBI registered mail id: md@efficaxindia.com

Process E-Mail Id: cirp_mfsl@efficaxindia.com

Afa Valid Up To- 31.12.2026
Phone Number- 9560464525

Place: New Delhi

Date: 02.10.2026



mailto:cirp_mfsl@efficaxindia.com
mailto:md@efficaxindia.com
mailto:cirp_mfsl@efficaxindia.com
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| asfriy e i Al s i, 43 g - ,I_J_:J;I "r_r"l‘n T T P OF ¥ [®] PER EQWITY SHARE FOR CASH, AGGREGATING ¥ [®] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE
3!?*:?;' :T?;;%?E'iﬁlm AL ’ o _F_."_?“W A gl "MARKET MAKER RESERVATION PORTION"). THE PUBLIC ISSUE LESS MARKET MAKER RESERVATION PORTION LE. ISSUE OF [@] EQUITY SHARES OF FACE
stvchpey e (e -i-!'-‘:ai-ﬂ-- kg § | T A e i _ VALUE OF ¥ 10/- EACH, AT AN ISSUE PRICE OF ¥ [«] PER EQUITY SHARE FOR CASH, AGGREGATING UP TO ¥ [e] LAKHS HEREINAFTER REFERRED TO AS THE
12! [r;m!r;ruﬁmr | (i) s hitps:fibbi gov.in/home/downloads | h | AT _‘:41 SR e | 162 EE'E‘:- . "NET ISSUE". THE PUBLIC ISSUE AND NET ISSUE WILL CONSTITUTE [®]% AND [*]% RESPECTIVELY OF THE POST- ISSUE PAID-UP EQUITY SHARE CAPITAL
ia];;:ﬁrgi?:::‘r?ﬁm a1 () ifiyas wem e A B Tr.ﬂ_ﬁrmw TR 7 & P4 i i g mgd SE OF DUR COMPANY.
B | | wal [ ATTE-HTIUH PUBLIE
TR TF AT S o h- T T I‘1 T AR o 30 [RiAE 2026 © 470 i) I7. TR f-wy § @i TER 99 um of e el e e
o s e FaTive i o e Penforne s ey g e s R | | i e | A fptd R A g This is to inform (hat the Company has filed Dralt Prospectus (DF) dated Seplember 30, 2026, with the SME Platform of BSE Limited (“BSE SME"), in respect of the
A+ Tl wRAr v Al S S AT A S A 14 W 2008 T vl proposed PO of the Company in accordance with Chapter [X of the SEBIICOR Reguiations, 2018 (IPO of Smail and Madium Enterprises),
SrEqe lir'al TS TR WIS A T S SR 10 i Fee e o o e e ol At ah ol afremmr Wi et T Crartgre dnfv) e . et L i . i : s :
P : 1 N B T il In terms of Rule 19(2) (b)) of the SCRR. this ssue is being made for at least 25% of the post-lssue paid-up Equity Share capital of our Company, This Issug 15 being
|.=n;n| ST T S T T ST A A S SR R A B | S i S T RS WA AT 3 Pfidya made throwsgh Fixed Price Procass and allocation in the Net issue to the public will be made as per Regulation 253(3)0f the SEBI ICDR Aegulations, and in compliance
. RN A 4?.,-:-|3_.-.-i-4-5¢u;':ﬁ‘--h1|"-'i" T R Al i | _ ~IBBIPE-DISHIPA-3 Jfl_.i -24/50063 with Chapter X and other applicabde provisions of SEBI ICOR Regulations, whersin a minimum 50% of the MNet Issue is allocated for Individual Applicants who apply
a7 wll s A AR TSN o e e (FEmit) ARG T A g w1 zl"[n_!_":‘:‘“:': :qj::l;nl.n.lu -1I-|'. _'_I:I'“_I‘I":_‘I:':; for minimum application size and the balance shall be offered to individual applicants othar than Individual Applicants who apply for minimum application size and
Fes1iei 01,10 2025 R S e ¥ e ot ,:n T R Other Investors including corparate bodies, mstitutions and Non-Institutlonal Applicants. However, If the aggregate demand from the Indwidual Investors who apply Tor
welre) g el bbb e ik il v I P Y P o s Sy minimum application size is less than 50%, then the balance Equity Shares in that portion will be allocated 1o the Individual Investars who apply for mare than minimum
ol T T 2, T A e Feim, e Ea'ﬁ_ m%T-_T.'-m‘ feesii 110077 | | T wf faeht RIS - aspnestges application and vice-versa, subject 1o vahd applications being recalved from them al or above the Issua Prica. Additionally, of the Individual Investors who apply 101
R 9T 108 /108 i 10, o E331‘“111 4]‘_ M minimum application size category 15 antitied to morg than 50% on proportonate basis, the Individual Investors wha apply for minimum application skze shall be allocaled
e diet s GIH"-'DFBAGSQRTEIIT;I“E{;HI‘:;&;:;FEE;Iél?u'i;::l;nc?u7r: that higher percentage. For detalls in this regard, specific attention IS invited 1o “Issue Procedure”™ beginning on page no. 361 of the Draft Prospectus. A copy of the
3 1: navnest@minenaresoltions, com | prospactus will be fiked with the Ragistrar of Compantas a5 required under Section 26 and 32 of the Companies Act, 2013

This public announcement is made in complance with the Reguiation 247(2) of the SEBI ICDR Requiations, 2018, which requires the draft offer document shall
be made availabla to the public tor comments, il any, for a perod of at least 21 days, from the date of such filing by hostiag it on the website ol the Stock Exchange

=- w & B OI 3rraferd asrafaa I 3T 3%?1'[ U del, . the Issuer and the LM, Accordingly, it may be noted that the DP dated September 30, 2026 filed by the Company Is hosted on the website of the BSE at

www.bsaindia.com, and the websie of the Company at htips:www aniifashions.com/, and at the wabsite of LM i.e. Mark Corporate Advisors Private Limitad at
www markcorporatéadvisors.com. Our Company hereby invites the members of the public 1o give ther comments to Stock Exchange, 1o Company Sacratary and

Eﬂﬂk Df Ind Ia m’é -241001 (33) Bid: 0 5852-2 976 03 k™M — Compliance Officar of our Company and /or the LM at thair respective addrasses mentioned balow. All comments must be received by BSE SME and/or our Company
and/or LM in refation to the issug on or bafore 5 p.m. on the 215t day from the aforesaid date of filing the Draft Prospectus with SME Platform of BSE Limited

3ae JFutaet @ fymt & fou fyet Jaar, uRidne-4-v, e 8 & d&a swifaer (6) (“BSE SME").

Investments In equity and equity-related securities involve & degree of risk &nd investors should not nvest any funds in this 1Ssue undess they can alford 1o take the
¥18 3-afemof Faght o Rafer wereaforel it ofcretesant vawy gootea qen sfgfr o a1 weder (reeie) afifeern, 2002 Forert () 32 (1) B sl ¥ risk of losing thelr entire investment, Investors are advised o read the risk factors carefully before taking an Investment decision in this Issue. For taking an investment
TR e S FH & | A AMeH Adwern F A et W H A 3uRee (@dfai) S e (ed) B 3ffad e s @ o g s sfvear @ decision, Investors must rely on thelr own examination of our Company and this Issue, including the risks involved, The Equity Sharas have not been recommended
et SRR o B oA @ 2y fereeriac or et 3 facir ufeeaferdt @ ufdafaeeer wae yaotea qar videfd fd o feeafcri et afe o or approved by the SEBI, nor does SEBI quarantee the accuracy or adequacy of the contents of the DP Specific attention of the investors is invitad to the saction titled
39 i <Al & Tl o ST T, SIE 8, SR W qA GA S, Off 8, B 31 W gy @bt oo | “Risk Faclors™ beginning on page 21 of the Draft Prospectus

3UHAS / SIS ST el BN e ol ReAd 12.11.2026 B IR 04:00 To dP

Any decision 10 invest in the Equily Shares deseribed In the Draft Prospecius should be made solely on the basis ol the intormation comained in the Draft Prospeclus

S-dliomedt @ fofdr Ud FAT 11.11.2026, Wk 11:00 T ¥ AW 05:00 TN qB including the Risk Factors and other disclosures. The Equity Shares, when issued pursuan to the Prospectus, are proposed 1o be listed on the SME Platform of
BSE Limited,
| YR /SHFTEHRAT B A SO TRt B e fraiRa o
Ho T THET fSr Tq sl q‘,’fq%qﬁ[ /aqﬁp:[ Wﬁ[ ('@ ) For details of the main obpects of the Company as contained in its Memorandum of Association, please refer Lo the section titled “History and Certain Corporale
Qe ™ ’ Matfers " beqginning on page 200 of the Oraft Prospectus. The Nability of the members of the Gompany [ limied. For detalls of the shara capital and capital structure
oTET: TSI, af¥se yders, HATSe:: 7754972518 of the Company and the names of the signatorias to the Memorandum of Association and the number of shares subscribed by them, please refer to the section titled
v . . . “Capilal Structure” beginaing on page 94 of the Dralt Prospeclus
1. | &g Nadw 3mERe s ERAAY (Margefd 3 AU BN AMRID defcb 977, — . - : .
o ﬁ:% i szrogr 3 qafmmcﬁm?i; e g . . 28,115,000/ LEAD MANAGER REGISTAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER
drrge? . eTé g ' ’ ’ - Ms. Raina Singh
zaaa) ® U, ot &, s, feserrerss, fofet - desiiel - 209721 @ ?aia;,ﬁﬁa% —;@; - 2097211 %/ 2,81,500/- ‘l' e) Company Secretary and Compliance Officer
I. 3.9 2Id 8, AH BT TG
. Address: Survey No, 169, Piple| Pirana Road, Opp
ot sraelter GAR oM SR ot Sl AR Gooror 24, et foErdl | ot e 2ar gt ot soreht e et MARK CORPORATE ADVISORS PRIVATE LIMITED | BIGSHARE SERVICES PRIVATE LIMITE e iiw_j Ahmf-;l:.;md e
o (UISER B Blefell IAAUBR), Telr: Ag. - Aga, AR @fﬁeﬁ%' Address: 4041, The Summit, Sant Jarabai Road Address: Office no. S6-2. 6th Floor, Pinnacl indi ﬁEE-#EIE: TFH ) '91 H-fIEIEU‘:E:FEI.E
RTET G T, Eik# ﬁ's’ m ool - 209721 (3U) Fufey Pt Aredt - et 54 qof Hiex {Sarvice Lang), Off W, E. Highway, Vile Parle (East), Business Park. Manakall Caves Boad. Mext fo Lot : I A » ! 0 y
ft T g 3R N T A 1T el GG (IMeR e qd: 9 TR BT @ie Mumbai - 400 057, Maharashtra, India, Ahura Centre, Andherl East, Mumbsai - 400093, E'm!l" Gﬁf@a”'ll*af‘h'“”imm .
derchdhai), UdT: AE. - ﬁETL Aew v & o, S s, | ofdme wEor 10 we Telephone: + 91 022 26123207 /08 Maharashtra India. | Tel: + 91 22 §263 8200 Website:htips.//www.anifashions.com/
5, ool - 209721 (3.11) AT TS 10 B E-mail 10: smeipﬂ@marhcmpnraF&adwiaurs.-:um Email: ipo@bigshareontine. com Ivestors can contact our Company Secretary and;
TR AR 40,95,981.18 + 3D &G 3R I YoH | ahror: F3er @1 Website: "'“"""'-':"3mBEmF”ETEE'j'_"E'”m'mm Website: www.bigsharaonking com Compliance Officer, Lead Manager or Ragisirar to the
AT | T YebR: Al el | Contact Person: Kr. Niraj Kothar Contact Person; Mr. Babu Raphaal Issue, in case of any pre issue or post issue related
= : : Investor Grievance e-mail 10 Investor Grievance E-mail: prablems, such as non-receipt of letter of allotment,
2. | 37 armEr gett Rt (Mgl wel, 3d Tirger W@, ARy 3t Al &1 AT 9GD HLA e | 5. 21 ,00,000/- investorgrievancef@markcorporateadvisors.com invesior@bigshareonline.com nan-cradit of allotted Equity shares in the respective |
T B AT ) T TR, FA @ FHiR /AR SEBI Registration Number: INMOD0012128 SEBI Registration No.: INRODDD01 285 heneficiary account, non-receipt of refund ordess and |
a: S8, s, Farwn W AR/ A R & e, Reawerss, e | [0 & o, woen @ @@fia | x50 210,000/ CIN: LEr180MH2008FTL 181836 CIN: UI9959MH1994PTCOTAS 34 nan-receipt of funds by electranic mode efc
- Sedllel - 209721 3.W.) foarraiss, foem - detior - 209721 All caprtailzed farms wsed herein and not specificaly defined shall have the same meaning as ascribed to them i the DR
shtorch sftest Wrer ueht 2. FRer Wt (3 Wowmer B et ) | %) F e €, Gl s cftest orer For ANIL FASHIONS LIMITED
T e - e, A e &, e e, | T e 0 @ e On behalfofthe Board of Directors
T A, fSTeTT - Bositel - 209721 (3.11) ez -q\af Wﬁ’?;?é?ﬁa Friee Place: Ahmadabad Raina 5::::
j;T ﬁ_gm g—:&j :ij et (E‘iﬁazﬁ ?Hﬁ‘{!%% wﬁ ) uf¥ge: A5 20 Bie A Date: Oclober 01, 2026 Company Secrefary and Compliance Officer
TS ﬁgﬂ — Pealol : 209721 @) ’ " | 3 et g4 31 .H.-I'I.I-I_F.E;f;l.[-lﬁ-s-_l.:lmlll!d is proposing, subject to receipt of requisite approvals, market conditions and othar considarations, ’n:-r-r_néke an =-n-rt1.&I |iu bllé_us_s: J ance_ﬁf-fﬁ_l-fq_u_l-.ﬂf
ﬁ_ 007 445.37 4 3R NI _—y GRRTT: BTl A AN 9 BT A Shares and has filed the DP dated September 30, 2026 with BSE SME. The DP shall be available on the website of the BSE at www.bseindiz.com, and the website of
Pos e e Bl Y1 Hiebiclep ol | the Company at www.anilfashions.com, and at the website of LM Le. Mark Corposate Advisors Private Limited -at www markcorporateadvisors.com, respectvely. Any
o . _ o . A v . . potential investor should nole thal investment in eguity shares invalves & high degrae of risk and for details relating 10 such nsk, please see “Risk Factors ™ of the Draft
w o ft @ 2 w o & fe, z g?i‘\&ﬁ B w fu o fim @ @ e Prospactus. Potential investors should not rety on the OP for making any investment decision. Specific attention of the investors is invited 1o “Risk Factars” beginning
https:/ /www.bankofindia.co.in, https://baanknet.com st Se@Rt & foiu Feafead Telva / AFT deRb / ATHT Yaekd Bl on page 21 of the OP
507 & Ul'é RT3 T 3D BT AT T HAR B | Imﬁ?ﬁ sl | STATEHa | Sadsdt B ST & o X f5 3 _g_m & B N The Equity Shares offered inthe Issue have not been and will not be registered under the United Siates Securities Act of 1933, a5 amended (“U.8. Securilies Act™) or
any state sacuritles lws in the United States, and unless so registerad, may not be offered or sold within the Uinited States, except pursuant to an exemption fram. orin
Uﬁ 37Uell QT IhET ool d 31 T Afed ST BT & THH AWl Bl U Ih JaUR I Siicral BT al S9N Je FHr AR A Bl a fransaction not subject to, the registration requirements of the U.5. Securities Act and in accordance with any applicable U.S. state securities laws. Accordingty, the
& ar = 9 e Al T G RSICEIR 3@[ o 6(2) es] 8(6) RS —%-G—CQE (gauﬁﬁﬁz) R 2002  d&d SaPHddl / AMTET B Equity Shares are being offered and sold outside the United States in ‘offshore transactions” in reliance on Regulation S under the U.S, Securities Act and the applicable

. . faws of the jursdictions where such ofiers and sales are made. The Equity Shares have not been and will not be registered, listed or otherwise qualifiad in-any ofher
aifea AT BilE, 3D dvict 2BV b FeaE A IRIH feefiep Bt é—ailallail 2l jurisdiction outside Indiz and may nof be offered orsold, and Bids may nof be made by persons in any such jusisdiction, except in comgliance with the applicable [aws

fT: 02.10.2026 : y , % 3if% 3 G Sk s ckAn AdBaaz
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FRIDAY, OCTOBER 2, 2026

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MARGDARSHAK FINANCIALSERVICES LIMITED

[ofters income generation loans be woamen borrowers umder the ILG model,

FORM NO.
[See Reguiation 33(2}]
OFFICE OF THE RECOVERY OFFICER - Il
DEETS RECOVERY TRIBUNAL CHANDIGARH(DRT 2)
15t Floor SC0 33-34-35 Sector-17 A, Chandigarh [Additional space allotted on
ard & dth Floor also)

NOTICE FOR SETTLING OF SALE PROCLAMATION UNDER RULE 53 OF THE
SECOND SCHEDULE TQ THE INCOME TAX ACT, 1961 READ WITH THE
RECOVERY OF DEBTS & BANKRUPTCY ACT, 1992,

hosne imprevement loans, MSME baans and clean energy,’ prodwet leans. |
AT LUCKNOW, UTTAR PRADESH-22601%

| Umder regulation 36&( 1) of the Insolvency and Bankruptey Board of India

[Imsabency Resolution Process for Corparate Persons) Regulations, 2016)

~ RELEVANT PARTICULARS

; Na-.u ||'-' |:|f he oorporate detaoy | MARGDARSHAK lIN"I.I"-IEI:"nL ‘QEH-IEL"&- LIMI—ED
i along with Pak & Ciby LLP Mo, CIR: Lesad P SasPLCod 9024

PAN: AMCCC2487E

il L

1 -'-‘.r:-.'lr;'_:'.::- o thi ri_{!-_j"_:j:l_ﬁ'r-:!rl affeE ! 18, Crayal I:.."'lllfl'-i. G.il"llx-.lll'll.'! Fﬂl:rl'u.-1r|p-.|r E:l:h. MNo.: 955
' |Chanhiat, Deva Road Luckraw - 226015,
[ [ Praeah RC/1402/2025 24-09-2026
3, _| AL of wahsita { Mo Winhsity
&, | Detalls of |.'I|EI'.E' whera MBSy P Fieesd Aggety k. EAHH IDF EAHDDA
{of fiaredd fssots are koo ted { Versus
8 | Insr.nll=-:l apacity of main | M business ackivity 15 golrg on,
Bl i TANEJA ELECTRONICS
&, | Quantity and vaue of main | MFSL offers mcome generabon lans 1o wamen To
praductsy senvices a0kl in last arnowars undes the JGL madel, home !
Firsancal YT | ImprrseEnent bans MSME bais ard dean [':D1] TAHEJA ELEETHDHFEE A EQLE PR.EPHIET‘JREHFP ||=|T SHDP H'E' 14‘5'145.

NEW RAILWAY ROAD, BHIM NAGAR, GURGACN, HARYANA, THROUGH ITS SOLE
PROPRIETOR SH. SURESH TANEJA-

(CDZ) 5H. SURESH ANEJA 5/0 5H. GULSHAN RAlI TANEJA, RiQ HOUSE WO,
130028, YOTIPARK, GURUIGRAM, HARYANA-

(CD3) SMT. RASHMI GOGIA WIO SH, K.K. GOGIA, RO HOUSE NO. 124-B, NEW
COLONY, GURUGRAM, HARYANA-

Whereas vou the was orderad by the Presiding Officer of DEBTS RECOVERY

_L:'\-"IE‘-"g'r."l:l!'l:lll.ll:t"E loans

1 :I."n.': ol nivs QO Ty i no h'(!i!ui' COfEE)

7 | Mumber Dr""l'll:l-{l:.“EEr '.i.'-'rl-;mer fuds

B, |[Further details nchuding et | At e et By, s e Pl C oy 1o/
mvailable financial statements cirp_rmdslilede atdal R ESIKCiASKnENADr ] o
|'with schedules) of Twa years. rENg IR InWEDE g fe=Lislal s

: :|I"i|,.:-. al ¢ T :||Ir|r are i 1|:||r al IInI-:

L+ ¥ tllg.-ﬂl"t:. |l:lr TE'S-I:Ill.ll.l:II'I EI'.ll:lll 'II"'1£-

undar section 25250 of the

't*l::-su -'Efjsﬂ:m..-_a rm..'=na _&wr..;:ma 'l..J'.-_

s T mmahient ke ?-ﬁﬁﬂlﬁﬂﬂ'hﬂﬂf“-&ﬁ TRIBUNAL CHANDIGARH (DRT 2) who had issued the Recovery Certificate dated
of intiest 141112025 in OA/54312017 to pay to the Applicant Bank{s)/Financia! Instiution(s) Name
11 | Date of issue of provisional listof |27 102006 of applicant, the sum of Rs 6898744.00 (Rupees Sixty Eight Lakhs MNinety Eight
| prospective rexolution opplicaints. - | Thousands Seven Hundred Forty Four Only) along with pendentellite and fulure
= ﬁiﬁﬂﬂ?ﬁ ?ﬁﬂﬁfﬁ“ﬁ;: i intecest @ % w.e.f, 1510312017 til realization and costs of Rs 133152 (Rupees One Lakh
T3 Dt o ehise.of Tial B ol 15000 Thirty Three Thousands One Hundred Fifty Twa Only), and whereas the-said has nol
| prospective resolution spplicants | been paid, the undersigned has ordered the sale of undermaentionad mmovable |/
14. | Dade af issue ol informaton 1161100026 Imirmovaginio property.
:‘&ﬁi;llﬂf'&iﬁﬁii?iﬁ E:f:f—.n 2, You are hereby informed that the DEMO/2026 at 10.30 AM. has been fixed for drawing
| prospoctive resslution ﬁw[iw...w up fhe prociamation of sale and sediling the terms thereof. You are requesied o bring o
15. | Last date for submission of (16122076 fhe notics of the undersigned any encumbrances, chargas, claims or liabities altached o

;rl“x.:- I'II1I |1|i'5|"'"
16. | Process emaltid 1o submit
| Expoession af Inberass

| the said praperies of any portion tharao!
|cirp_mislSafficaxinda com oot
| Mae- Commiwnication 1o amy other amail 1D

/. AXIS BANK LTD.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Structured Assets Group, Axis House, Plot I-14, Tower 4,
4th Floor, Sector 128, Noida (U.P.) - 201304 Ph. 0120-6210933

PUBLIC NOTICE

Anotice is hereby given to the following borrower/ hypothecator/ guarantors/ mortgagors have defaulted in
the repayment of principal and payment of interest of credit facilities obtained by them from Axis Bank Ltd.
and said facilities have turned Non-Performing Assets (NPA) on 23.03.2026. The notice dated 31.08.2026
was issued to borrower/ hypothecator/ guarantors/ mortgagors under Section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002 on their
last known addresses, however notices have returned un-served from some of the addresses and as
such they are hereby informed by way of public notice about the same.

Jshall npt be erternined
Mot ascartained. The RF has notbesn a0le to
wirily, Troems thee recrnds of the Comorate Debilar
ayafabdia with nim,

"Equitable Mortgaoe of immovable property [ land measuning Plot no. 3 Kila no. 61181
Siwana Mauza Kadipur Gurgaon Haryana Admeasuring 312.50 Sq. Yard, Sale DEED no,
2881 Dated on 04.06.1936" stand in the of name of Mrs. Rashmi Gogia WIQ Sh. Krishan
gars. | | Kumar Gogia

il . Details of the Corporata Debbd's
registration stahes a5 MSME

Efficax Mesplution Professionats Privete Limited {(Resolution Protessional)

Theough fs Director Rakasn Kumar fincal | | GivenUnder my hand and the sealofihe Tribunal, onthis date: 24.00.2026

For #/5 Margdarshak Financlal Servicas Limited
IBE/IPE-0153/1PA 3/ 202524/ 50063 Sdi-
IBB| Regisierad Addrass: Unit Ma, 14, First Floar HHEH'I'EI'&I' Cl-fﬁr:er

sHvar Colany, Hh s r-.h g_ Mew l.'.lr'-lhl 1 1I.'.{II".-‘:.I

F‘|-5E-'-'33 E Ma- II:I ZiFp._ |'|'|*'-"ﬁ'& ‘.CEI.:. rdif. D.'ll'l'l
Aara Valid '_||:l fo- 3143 3026

Phona Kumber- 955ME4525

Place: Naw Delhi

Date; D210, 2026

A ——

da 3iith d5)¢T  Bank of Baroda

E-AUCTION
SALE NOTICE

Branch- ROSARB, 1st Floor, Lauries Hotel Compound, M.G. Road, Agra-282001
Mobile. No. 8477009435, Email Id: saragr@bankofbaroda.com

Appendix-IV-A
[See proviso to Rule 8(6)/9(1)]
Sale Notice for Sale of Immovable Properties

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule 8(6)/9(1) of the Security Interest (Enforcement) Rules, 2002.

Nolice is hereby given to he public in generai and in particular 1o the Borrower(s), Martgagor(sh and Guaranior (8) that the below described immovable property
mortgaged/charged 1o the Secured Creditor, Symbolic possassion of which has baen taken by the Authorzed Officer of Bank of Baroda, Secured Craditor, wil be sold
an “As s where 5", "As s whatis”, and “Whatever there is" basis for recovery of duss in below mentioned account/s

The delaits of Borrower/s/Guarantor/s/secured Assal/s/Dues/Rasane Price/e-Aucticn dale & Time, EMD and Bid increase Amount are mentioned balow -

' ripi Reserve Price |  Status of
N Name & Address of G'_“E Shmh?ﬂ'mpt:“ n_[:ll'm Date and -'-;HD Basasiiton Property
91 Borrowerls, Guarantor/s | 'Mmovable property wil Time of | & Bid incraase | (Constructive nSpecion
Mortgagors known encumbrances, Iif any £. Auction 5 { < Date & Time
(Mortgaged by Amount (in Rs.)| Physical)
'1_ M/s Shivam 1. Al that part and parcel ol Rs. 51 6543763 21.10.2026 Roserye Price: 14.10.2026
Confectionary, through its {‘E';w:l”rf,l::,.ﬁz ,””:rl F"S”:H?ILI" {Rs. Fifty One lakhs Sixty e S Symbolic i
F'rup Mr. Mukesh Kumar Firozabad [admeasuning 1005 Sg, Five Thousand Four 10:00 AM. TD EMD Price 10.00 AM. to
afo Mr, Raghuvanshi Lal, Feet) in the name of Mr. Mukssh] o o iy Saven 02:00 PM. Rs. 3.11,000 J M.
Address Gall Mo, 5, Nag]g] Kurmar and Mr Subhash Chand, 04.00 PM.
Karan Singh, Firozabad Bounded: Worth: Road, South:] and paise Sixty Threa Bid Increase
2832 Proputy-of M. Gy Sogh, Eest Onlyj* Interest and other
83203 . Property of M. Babu Ram, Vvesi W Aot
Mr. Mukesh Kumar So Mr.| propesy of Mrs. Vidya Devi charges (Less recovery 10,000:-
Haghuvanshl Lal, Address -{2. Al that part and parcel of ; Reserve Price.
Gali No. 5, Nagla Karan Construclad House on plot No.206/7 EREEN SN A R, 26, 55,000
Singh Firuz;':lhad 283201 Magla ®aran Singh, Firozabad| demand notice dated
| ; ' | {admeasunng 90,45 Sg, Mir) in the EMD Price:
Mr. Subhash Chand narme of Mr, Mukgsh lurmar and b e, Rz, 2 68 500/
Rathare Sio Mr. Subhash Chand, Bounded: Morth: '
Raghuvanshi Lal, Addregs- | Popedy of Mr, Rajkumar, Soulh: Bid Incraase
Gali Mo, 5. Nagla Kar Rasis, Easi: Properly of Mr
g D : Ty ek Banarasi Das; West: Properiy of br, A
Singh, Firozabad - 283203, | om Prakash 10,000

For detailed terms and conditions of sale, please referivisit to the website link https:fwww bankofbaroda.infe-auction_him and hitps:/[Baanknet com Also,
prospective bidders may contact the Authonised officer on Maobile 8477009435

For Property under symbolic possession bank will handover the property symbolically to auction purchaser
Details of encumbrance over the above property, as known to the Bank - Not Known g, detailed terms and

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT, 2002 conditions SCAN HERE

This sale notice will also be considered as 15 days nolice io the above - mentioned barrower (s) / guarantor (s) /
morigagor () undasr Rule 8(6) / Rule 2(1) of the Secunty Interest (Enforcement) Rules, 2002

Date: 01.10.2026

Place: Agra

®+X1 §& Canara Bank

THR T W T A Cmwi of hvdia Wi

|/ mifeesyndicate |

Authorized Officer, Bank of Baroda

A Regional office: B-35, Cyber Media Building,
Sector-32, Gurgaon-122003

15 DAYS SALE NOTICE

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with provide to Rule 8 (6)
of the Security Interest (Enforcement) Rules, 2002

Name of Borrower/ Guarantors/ Demand Outstanding
Mortgagors & Address Notice Dated Amount

1) M/s. Kree-Doh Management Private Limited (Borrower &|31.08.2026|Rs. 18,06,06,946.95

Hypothecator) B-36/47-K, Plot NO. 33, Brahmanand Nagar Colony,|(Rupees: Eighteen
Durgakund, Varanasi, Uttar Pradesh 221001 India. Email: %Ore Six 5“;.3“
askreedoh@gmail.com & kreedoh.mgmt@gmail.com, 2) Mr. Alok Singh Hur?dL:eSda ”FO " Igi?(
Slo Sheo Mangal Singh, (Director, Mortgagor & Guarantor) D5-1502,| 4 5. Ninty Five
Kendriya Vihar, Plot -07 Sector-P-4, Kendriya Vihar Pocket 4, Builder Are only) beingy the
Unitech Height, Greater Noida, Gautam Budh Nagar, VTC: Sector Omega 1, 3mount due as on
PO: Gurjinder Vihar, District: Gautam Buddha Nagar, State: Uttar Pradesh,|g 5. A 4 g-2026
PIN Code: 201315. Email: alokuniquespl@gmail.com, 3) Mrs. Roshi Singh|inciusive of interest
Slo Avinash Chandra Jolly, (Director, Mortgagor & Guarantor) C/o Alok|applied till 05-Aug-
Singh, D5-1502, Kendriya Vihar, Plot -07 Sector-P-4, Kendriya Vihar Pocket(2026) along with
4, Builder Are Unitech Height, Greater Noida, Gautam Budh Nagar, VTC: [entire further interest
Sector Omega 1, PO: Gurjinder Vihar, District: Gautam Buddha Nagar, State: |and all other charges
Uttar Pradesh, PIN Code: 201315. Email: roshisingh9@gmail.com, 4) Mr.|from 06-Aug-2026 il
Atul Kumar Singh S/o. Vijendra Kumar Singh, (Mortgagor & Guarantor)|the date of final
Chotka Rajpur, Rajpur, Buxar, Bihar, 802113 payment

SCHEDULE:-1. Entire CurrentAssets of the Company/Borrower (i.e. addressee No. 1) both present and
future.

2. Entire Movable Fixed Assets of the Company/Borrower (i.e. addressee No. 1) both present and future,
excluding those already charged by other bank/Fls.

3. All that Residential House No. B36/47K built over Plot No. 33 part of Khasra No. 789/1 Measuring land
area 2048.00 sq. ft., covered area 445.61 sq. mtr. situated at Mohalla Brahmanandan Nagar Colony,
Mauja Sarainandan, Ward Bhelupur, Pargana Dehat Amanat, Tehsil Sadar, District Varanasi, owned by
Mr. Alok Singh, together with the right to use common areas of the building, the right to use water closet,
drainage, lavatories and other conveniences and facilities, amenities in or upon or pertaining to or
connected to the flat/ unit/ office premises, both present and future and easementary rights and together
with all fixtures and fittings, both present and future

4. All that piece and parcel of Non-Agriculture Land Gata No. 573/0.085 hectare and Gata no. 576/0.082
hectare, area measuring 0.167 hectares in aggregate situated at Gram Gangauli, Pargana Khareed,
Tehsil Baansdeeh, District Ballia together with all the buildings and structures thereon, fixtures, fittings and
all plant and machinery attached to the earth or permanently fastened to anything attached to the earth,
both present and future standing in the name of Mr. Atul Kumar Singh.

5. All that piece and parcel of Non-Agriculture Land Gata No. 159, Measuring 0.488 hectare Situated at
Gram Kevra, Pargana Khareed, Tehsil Baansdeeh, District Ballia together with all the buildings and
structures thereon, fixtures, fittings & all plant & machinery attached to the earth or permanently fastened
to anything attached to the earth, both present and future standing in the name of Mrs. Roshi Singh.

The steps are being taken for substituted service of notice. The above borrowers, hypothecator,
mortgagor and/or their guarantors (where ever is applicable) are advised to make the payments of
outstanding within 60 days from the date of the publication of this notice failing which further steps will be
taken after the expiry of 60 days of the date of this notice as per the provisions of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002.

Date: 02.10.2026 Authorized Officer, (Axis Bank Ltd.)

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT 2)

R HINDUJA HOUSING FINANCE LIMITED
t“l_; Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.
HINDULIA Branch Office: 124/0/64, Near Popular Dharam Kanta, Govind Nagar

HIOLSIMG FIRANCE Kanpur 208006 Email: auction@hindujahousingfinance.com

RLM - Mr. BRAJESH KUMAR AWASTHI 9918300185, CLM - SONAM MISHRA 9368111464
RRM - Mr. PUSHKAR AWASTHI 9453043399, CRM - MITESH MISHRA 9555269296

POSSESSION NOTICE

Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE
LIMITED under Securitization and Reconstruction of Financial Assets and Enforcement of Security
InterestAct, 2002 (No. 3 0f 2002) and in exercise of powers conferred under section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice was issued on the
dates mentioned against each account and stated hereinafter calling upon the borrower (hereinafter
the borrower and guarantors are collectively referred to as the "the Borrowers") to repay the amount
within 60 days from the date of receipt of said notice. The borrowers having failed to repay the
amount, notice is hereby given to the borrower and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers conferred on him
under sub-setion 4 of section 13 of Act read with rule 8 of the Security Interest Enforcement Rules,
2002 on this the dates mentioned against each account. The borrower/guarantor in particular and
the public in general is hereby cautioned not to deal with the property and any dealing with the
property will be subject to the charge of the HINDUJA HOUSING FINANCE LIMITED for an mount
and future interest at the contractual rate on the aforesaid amount together with incidental
expenses, costs, charges, etc. thereon. The borrower's attention is invited to provisions of
sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Sr. LAN Nos. / Name of Borrowers / Demand Notice Date Amount
No. Guarantors Date of Possession | Outstanding
1.| UP/KNP/KANP/A000003800, Mr. Munnesh Babu 30.06.2026 Rs. 2627888/-
Slo Late Mr. Munsi Lal, Mrs. Chandra Kala Sharma,  29.09.2026 as on 04.06.2026
W/o Munnesh Babu, 377 EWS Jarauli, Kanpur Symbolic plus interest
Nagar, Metro, Uttar Pradesh, India - 208027. thereon

Details of Inmovable Property : Free Hold House No.377 EWS, Jarauli Phase-2 Kanpur
Nagar Area-36.75 Sq.Mtr. Boundaries- East-6.00 Mtr Wide Road, West- House No0.362,
North-House No.376, South- House No.378.

2. UP/KNP/KANP/A000004205, 30.06.2026 Rs. 3613788/-
Mr. Abhishek Chauhan S/o Narendra Singh, 29.09.2026  |ason 04.06.2026
Mrs. Sharsiti Singh Tomar W/o Mr. Abhishek Symbolic plus interest
Chauhan, ML 131, Jarauli Phase 2 Kanpur Nagar, thereon
Metro, Kanpur, Uttar Pradesh, India - 208027.

Details of Immovable: House built on plot part of Arazi No.405 Situated at Mauja Arra Tehsil
& Dist. Kanpur Nagar. Area-111.48 Sq. Mtr. Boundaries- East-7.5 Mtr Road, West- 5.00 Mtr.
Road, North-Open Plot, South- Open Plot.

3. UP/KNP/KANP/A000003014, Mrs. Shakuntla 05.06.2026 Rs. 1415501/-
Sharma, Mr. Amit Sharma, Mrs. Uma Sharma, 29.09.2026  [ason 02.06.2026
Ashok Nagar Ghatampur Kanpur, Urban, Uttar Symbolic plus interest
Pradesh, India - 209206. thereon

Details of Inmovable: Ek Kita Plot Situated at Ashok Nagar,Ghatampur Kanpur Nagar,

Uttar Pradesh, India-209206. Area-11 Sq mir & 47 sq mir. Boundaries- East-House of Fauji

Sachan, West- Kanpur-Hamirpur Road, North- Open PlotAtul, South- House of ShivAsare.
Note: 13(4) notice issued on 12.09.2026 will be null & void for this account.

4, UP/KNP/KANP/A000002539, Ms. Premvati 30.05.2026 Rs. 1213342/-
Premvati W/o Mr Shivpal Singh Yadav, 29.09.2026  [ason 12.05.2026
Mr. Shivpal Shivpal S/o Late Satya Narayan Yadav, Symbolic plus interest
285 Shivpuri Ahirwan Kanpur, Kanpur Nagar, Metro , thereon
Kanpur, Uttar Pradesh, India - 208007.

Details of Inmovable: HOUSE NO 644/2 SAFIPUR 2 ND ARAZINO 3/3 MAUJAAHIRWAN
, KANPUR NAGAR, Metro, Kanpur, Uttar Pradesh, India - 208007. Area-83.61 Sq. Mtr.
Boundaries- East-Makan Ka Juj Bhag, West-House Of Rani Yadav, North-House Of Deep
Dwivedi, South- G.T. Road.

5. UP/KNP/FTHR/A000000048, Mr. Azad Kumar 03.03.2025 Rs. 1331845/-
Mandolwal, Mrs. Ankita Modanwal, 30.09.2026  [ason 01.03.2025
Hariharganj Fatehpur, Rural, Fatehpur, Uttar Pradesh, Physical plus interest
India — 212601. thereon

Details of Inmovable: Gata No. 226, Trilokipur, Hariharganj Fatehpur, Fatehpur, Rural,
Fatehpur, Uttar Pradesh, India — 212601. Area-91.97 Square Meters. Boundaries- East-
House of Parmatma Devi, West-Plot of maya devi, North-6 mtr wide Road, South-Khet Other.

Date: 02.10.2026, Authorised Officer,
Place: Kanpur Hinduja Housing Finance Limited

——m

CH)

HDLI‘5-1NE FINA.NGE

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

Chennai-600015, and Branch office: 1st floor, SRP complex
,mini Bypass Road, Karamchari Nagar, Bareilly 243005
Email: auction@hindujahousingfinance.com

RLM - Brajesh Awasthi - 9918301885 ¢ RRM - Tarun Saxena - 9720336688
CRM - Deepak Sharma - 9359650607 ¢ CLM - Amit Kumar - 9897658173 |

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
In respect of loans availed by below mentioned borrowers / guarantors through HINDUJA HOUSING
FINANCE LIMITED, which have become NPA with below mentioned balance outstanding on dates
mentioned below. We have already issued detailed Demand Notice dated as mentioned below Under Sec.
13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002 by Registered Post / Speed Post / Courier with acknowledge due to you which has been returned
undelivered / acknowledgment not received. We have indicated our intension of takin possession of
securities owned on one of you as per Sec. 13(4) of the Act in case of you failure to pay the amount
mentioned below within 60 days. In the event of your not discharging liability as set out herein above the
Bank / Secured Creditor may exercise any of the right conferred vide section 13(4) of SARFAESI Act while
publishing the possession notice / auction notice, electronically or otherwise, as required under the
SARFAESIAct, the Bank / Secured Creditor may also publish your photograph. Details are hereunder:-

Notice is hereby given to the public in general and in the Borrower (s} and Guarantor (s} that the below described immovable property morigaged/charged fo
the Secured Craditor, the Possassion of which has besn taken by the Authorized Officer of respactive Canara Bank Branches, will be sold on “As iswhere is”,
“Asiswhatis, and “Whatever there is” E-auction arranged by the service provider of following details.

Last Date Of Reciept Of EMD For Sr. No. 1 is 15.10.2026 And For Sr. No. 2 is 22.10.2026
At 5.00 PM(offline or Online)

DATE OF E-AUCTION For Sr. No. 11S 16.10.2026 and For Sr. No. 2 23.10.2026

12:30 PM TO 1:30 P.M.
(With unlimited extension of § minutes duration each till the conclusion of the sale)

Brief Description of
Propertylies

Branch Name! Name &
Address of the
Borrower(s) | Guarantor(s)

Canara Bank Rewari Delhi Road g . T . ;
Branch Authorised Officer : Sh.g [Description Of Hypothecated Assets: TATA HARRIER XT+ Rs.11,11,081.86)- (Rupess

Rajangam iM]?ﬂEEﬂmﬂﬂ.ﬂ?Eﬁﬂﬂ?“r?— 2L BSEPHZ REG NO. HR 36 AP 5774 ENGINE NO. 46354442.Eleven lakhs Eleven

Email: cb2878 4271603, CHASSIS NO. MATE31625PWH30933, Cotor- Oberan Black|Thousand Eighly One and

canafgbank. com ; i i
Halpdesk Number M: 8284220220, Eral|Fuel- Diesel Mfg.- Sep2023 Quantity: 1 Trﬁgr'fﬂr‘;;:rg 5@”‘“5

id: 5“F'Ig':"*-*‘h"'“?’@“““mﬁ“”-'5';"“ Borrower: Mr. Sandeep Kumar Sio Tekram Vill Kahari Rewar-123411 |35 apoéicable

Reserve Price { EMD (in fs)
Possession Type

Total Lizbilities as
on specified Date

Rs. 8.10 Lakhs - | Rs, 081 Lakhz
Physical Possesslon

through the websile hilpsibaanknelcom

Canara Bank Punhana Branch Ph Mo |Landmeasuring 665.50 sq yards bearing Khasra no 224(1-0), 585(0-2), (RS 12,51,713.84 (Rupees| o gonean. | Ry 960500
TOR2000439) may be contacied dunng ofice|Within the revenue eslate of village Raniyala Khurd, Tehsil Hathin Twelve Lakhs Fifty ong| ———eee i
hers o ary working day Districk-Pakwal 122103 thousand seven hundred Symbolic Possession

thirieen and Nimely Four
lEnrmwer MW's Haryana Automohbiles (Through Prop. Harun Khan) (paize Only) plus further
[Borrower) Jurhera Mad, Punhana Muh, Haryana- 122508 Sh. Harun (interest & other charges
khan Sio iate Sh. Suleman [Propriefor cum Marlgagorn Sh. Umar BMobhd Sio tale Sh. Suleman [Guaranior cum Morigagor Sh. Asruddin Sio kste Sh, Suleman (Guaramtor cum
Mortgagor) Sh. Sahen Sio late Sh. Suleman (Guarantor cum Mortgagor) Sh. Jafruddin 5o fate Sh. Suleman (Guarantor cum Mortgagor) Sh. Liyakat Ali 5o late Sh. Suleman
(Guamwlwmm Marigagor) All residents of Village- Raniyala Khurd, Tehsil Hathin District Palwal, Hasyana- 121103

Otherterms and conditions:

gl The properyees will be sold in A |5 WHERE 157 condition, including encumbrances if any, { There are no encumbrances ko the knowiedge of the Bank. For defails of encumbrance
contact the undersigned before deposit of the Earmest Money Deposit (EMD) refarred toin T(d) below),

b, The proparty/ies will nat be sold below the Reserve Price

€. The property can be inspected on 14.10.2026 forSr. No, 1 and 21,10.2026 for Sr. No. 2 betwean 10,00 AM and 02.00 PM

d) The intending biddess shall depesil Eames! Manay Deposit (EMD) Being 10 % of the Reserve Price, by way of DDVRTGSINEFT favauring, Authorsed Cfficer, Canara Bank “onor
before15.10,2026 for Sr. No. 1 and 22,10.2026 for 5r. No. 2 2105.00 pm

g), Sale shall be confirmed in favour of the successiul bidder, subject to canfirmation of the same by the secured creditor

], The successiul bidder shall depasit 25 % of the sale price (Inclusive of EMD already paid), immediately an the sale being knocked down in his her favour and the balance within 15
days from the date of confirmation of sale. If the successiul budkder fails o pay the sale price as slated above, the depesil made by him shall be forfeiled

q). All charnes for conveyancs, stamp duty and registration ete., as applicable shall be bome by the successiul biddar only

h). Forsale proceads above Rs 50 (Rupees Fifty) lacs, TDS shallbe payable altha rate 1% of the Sabe amount, which shall be payable separalely by the Successiul buyer

|} Authorsed officer resarves the ight lo postponalcancel o vary the terms and conditions of auction without assigning any reason thereof,

Date - 02.10.2026 Place - Gurgaon

Authorized Officer Canara Bank

Sr.| LAN No./Borrower(s)/Co-Borrower(s) / Guarantor(s) |Demand Notice Date & Amount
UP/LKN/BRLY/A000001182, Mr. Kalpna Bhardwaj, 15-09-2026 & Rs. 1498897/-

Mr. Vikas Sharma, 15 Fourth Floor Madinath Surajmukhi as on 01-09-2026
Complex Bareilly, Urban, Bareilly, Uttar Pradesh, India-243001. | ~ NPA Date : 01-09-2026

Description of Property: A plot of land bearing number 25 admeasuring 90.30 Sgmt situated at.
revenue village Ghanghora Pipariya vide Khasra number 577 Tehsil & Dist. Bareilly-. Bounded As-
EAST-Road 25 ftwide, WEST-Chakroad 8.25 ft wide, NORTH-Plot no. 24, SOUTH-Plot no. 26.

UP/SHA/SHPR/A000000024, Mr. Mahendra Kumar|15-09-2026 & Rs. 3060159/-|
Dubey, Mrs. Archana G, Basuliya, Bhawal Khera, Urban, as on 01-09-2026
Shahjahanpur, Uttar Pradesh, India - 242306. NPA Date : 01-09-2026

Description of Property: That the earlier owner Sri Omprakash S/o Fatte of a Plot bounded East-
Kharanjara, West- House of Chhunnu Lohar, North- Arazi Uftada Gram Samaj after that Arazi
Roopram, South- Kharanjara meagsured North to South 25.50 metar, width East to West in North
side 9 metar, in side South 8 metar total area 217 Sq. metar which is situated in village Basuliya,
Pragana & Tehsil- Sadar, Distt.- Shahjahanpur it's Sale deed dated 18-05-1999 executed by Sri
Omprakash S/o Fatte R/o Village - Basuliya, Pargana & Tehsil Sadar, Distt.- Shahjahanpur in
favour of Mahendra Kumar Dubey S/o Sri Shivdatt Dubey R/o Village - Basuliya, Pargana & Tehsil
Sadar, Distt.- Shahjahanpur which is duly registered in the SubRegistrar (registration) Sadar,
Shahjahanpur.

iUP/SHA/SHPR/A000000102, Mr. Rajeev Kumar, Mrs.

15-00-2026 & Rs. 1106171/-|
Somvati Somvati, Pahadipur Bhopat Tillhar Shahjahanpur, as on 01-09-2026
00, Semiurban, Tilhar, Uttar Pradesh , India - 242305. NPA Date : 01-09-2026

Description of Property: That a sale deed of House Bounded East- House of Vinod Kumar West-
House of Vinod Kumar, North- House of Gireesh Chandra, South- Rasta width less than 6 Meter
which is measured East to West width in side North 17.25 Meters in side South 16.40 Meter, North
to South lenth inside East 15.60 Meter and inside West 16 30 Meter Total area 268 20 Sq. Meter
which is Situated at Village- Paharipur Bhoopat Pargana- Jalalpur, Tehsil- Tilhar, Distt-
Shahjahanpur it's Donation letter deed exuted by Smi. Pemvati W/o Sri Pakash Chandra & Sri
Surjeet Kumar S/o Sri Pakash chandra in favour of Sri Rajeev Kumar S/o Prakash Chandra R/o
Village- Paharipur Bboopat, Pargana-Jalalpur, Tehsil-Tilhar, Distt- Shahjabanpur Which is duly
registred and noted in The Sub- Registar (Registration) Tilhar, Shahjahanpur in Book No. 1 Vol. No
10683 on Page 101 to 118 at SI. No 241 on Date-04-01-2024 . I

HUP/SHA/SHPR/AOOOOOO%Q, Ms. Tabassum Khan,

15-09-2026 & Rs. 960197/-
as on 01-09-2026

NPA Date : 01-09-2026

Mr. Kamran Khan, Mrs. Muhaida Begum,

279- Mohammad Zai, Shahjahanpur, Urban, Shahjahanpur,

Uttar Pradesh, India - 242001.
Description of Property: That one Residential House area 136.38 Sq. Meter situated at Mohalla-
Mohammed Jaie, Pargana- Sadar, Tehsil- Sadar, Distt.- Shahjahanpur Bounded East- House of
Allauddin, West- House of Smt. Khusnadi Begum, North- House of Hardev Prasad Mishra, South-
Rasta Gali Sarband inter Loc it's sale deed executed by Younus S/o Habibul Hasan R/o Mohalla-
Mohammed Jaie (near Ali Coaching), Pargana- Sadar, Tehsil- Sadar, Distt.- Shahjahanpur
infavour of Muhaida Begum W/o Sri Afjal Khan & Tabssum W/o Kamran Khan R/o Mohammed Jaie
(Near RashidBox factory) Pargana- Sadar, Distt.- Shahjahanpur which is duly Registered and
noted in the office of Sub-Registrar (Registration) Sadar, Shahjahanpur in Book No. 1 Vol.
No.11137 on page 309 to 358 at SI. No. 881 on date 18-01-2018.
The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice
from the undersigned for more and complete details and (2) To pay the balance outstanding
amount interest and costs etc. within 60 days from the date of notice referred to above to
avoid furtheraction under the SARFAES| Act.
Date: 02.10.2026, Place: Bareilly Authorised Officer, Hinduja Housing Finance Limited|

epaperfinancialexpress.comiy@ @

|AM|5 mam | Retail Assets Contre - Axis Bank Lid, Axis House, Towar T-2, 2nd Fiogr, |-14

Sector-128, Moida Expressway, Jaypee Greens Wahiown, Noida (U P RRIT31
Corporate Office: Block-B, Bombay Dyeing Mills-Compaund, Pandurang Budhakar Marg, Warl
Mumbai-£00 (25 Registersd Offlce: Trshul', %d floor, apposie Samarhesear Temple, Law gartean
Elisbridge, Ahmeadabad-380006

DEMAND NOTICE

Whareas the borowersico-borowers’puaraniors mongagors mantioned hensunder had dvailed e
financial azsistance fromAxis Bank Lid. We state that despis having availed {he financial assisiancs, fhe
bornwers/guaraniars/maortgagors have committed vanous deleuls in repayment ofinga st and princips
amoints #@s pardue dafas, The accouml has bean classiiied as Ban Patorming fs=el onthe respactive
datns murioned hirgundie i aciandance wih e dinecioesiguidelines eupd by Resena Bank ol India,
porsequant o 1he Aulhordzed Offcer of Axis Bank Ly, urder Securilization and Beconsiniction of
Fraraal Assats gnd Enforcament of Sacunty Inlerest Act 2002 & in exercse of powers confemed undar
Section 1312) read with Rule 3 of Securnby Intarast [Enforcement) Rudes, 2002 i=uad Damand Mobices
o nespecie datas manticned heredn bedonw undar Seclion 13{2} of SARFAES! A, 2002 cafing-upan
thi Iedlwing bormomns (s ions Imorigagoes W dpay e amaunt menloned in the netces galhe
with furtner irdereal at the contractual rabe on the amount mentionad in the nolices and incidents
gxpanses, cast, changes edc undl the date of payment within &0 gays from the date of receipd of ratices
The nalicas Esuad bo fhem an thair last known-addressas have refumed un-sarvad end as such Siey are
Py infaarrrnind oy of pubilic nofice ab e samis

HAME OF THE BORROWER | ADDRESS HE& Date |
CO-BORROWER AND GUARANTOR NAME Diate of

1. Mis Jal Mata Di Trading Company [Borrawer] Thraugh s Progretor Mr, Anuraq | Demand Notice |
Mighratra Mawin Mandi Sthal Sandila Hardoi Utter Prdaesh-241204 2. Mr. Anurag | Quistanding
Mehrotra (Proprietor! Guarantor) 129, Upri Mahatwana Thana Sandia Hardo Ustar | Ami (Rs.] a2 on
Prageash-241204 3. Mrs, Madhuri Mehrotra {Guarantor) Wio Cmkar Malh Matroirs | Date of Notice
T3, Upri Mahabsanz Thana Sardia Hardol - Uller Pradesh-241204 Property | 08-04-2025
Address of Sacursd Assels N|‘E‘-‘II.-|' piescas ar parcel af resklenllial propery usage | 29.06.2026
dasina- Hese Moo 323 'Ward Mo 11 Measurng 167,19 30, Mirs | Stuated A8 Jail Rs,

Bake Kasba Sandis Maohata Mehatwara P r:a1|:||fa Road Parpana & Tehail Sandiia | 3611 382
Dést Hardoi Litter Pradesh Owned By Mathuri Mehrotra together wish all the buldings
ardd strochures tharson, fxlures fillirgs and all plant & mactinaery abached b ear o
lestened b anylhing attached 1o eath, both &Eﬁﬂ!‘ll and fulure. Bounded By, -East
plod of Seller, West- Plat afWoor, Modh-platof Sefer, Sauth-kharang Frative Road

2. Ms. Ritu Enterprises Room Mo 23 Kalika Singh Rafra Chanchaal Mughatsaral, | 2906 2026
Chandaul, Utiar Pradash-232101 .. Borawar 2. Mr. Utlsm Humar: S, Vijendra | 27082026
Kumar Singh Ashapur, Varanashi Litar Predesb-221 007 . Guararford. Mr. Ujval Rz
Singh Sfo; Bijendra Kumar Singh Judavariva Karma, Robertsgan). Scabhadra, Uttar | 50,06, 168 36/
Pradesh- 2312396 Guaransar 4, Mrs. Ritika Singh Ashapur, Yaranashi Uitar Predeah-Z21007 Guaranhor
Property Address of Secured Azsets - All That Piess And Pancss] Of Land Bearing Flog Moo 15272,
Hewing An Area OF 1700 Sguare Faet (ie. 157 3% Square Malers), Situgted Al Mauza Ashapur, Pargana
Shivpue, Tabsil &nd Distrct Varamasi, Togethar Wilh All The Buikdings And Streciuras Therean, Fiklures,
Fittings, And Al Planl And Machinery Altached To The Eadth Or Permaneally Fastened To Amyhing
Attached Ta The Earih. Both Present And Fulure, Bounded By -east Land Of The Vendar ! First Barty)
'Wasl Land Cd Jang Bahadur Pandey, Morth: Lend Of The Vendor / Frst Perty, South: Uinpaved (kuccha)
Road. B Feal Wide

3. Wis. Ecc Technologies Pyl Lid, 2357 Sector H Janasdpuram, Licknow, Utlar | 29062028
Pradesh 226021 [Borrawer| 2, Mrs, Gunian Sachan Wo Rajesh Sachan, 530 Kaaed | 18,07 2020
Triven Magar-l, Tulspuram, Lucknos Uktar Pracesh-226000 (Guaranar) 3, Mrs, Anju H=
Sinha Wi Yugal Kishar, LG 25T Sedor -H Jankipuram Lucknow Littsr Pradesh- | 30,35, 261 385

226021 (Guarantce] 4. Mr. Rajendra Prasad Sachan 538 Kardad Trivani Magar-|, Tulsipuram, Lucknos
Ultar Pradesh-220020 (Gramnon 5 Mrs. Nitu Sachan Wia Thakur Dass Trilak Vinar, Near Bhashar
Hespial Minl By Pass Road, Barel Uil Pradesh-243122 [Guarantoryl. Mrg Ritu Sachan Wio
Ehyamkamal Kasyar Mohan Singh Smarsk Eve Hospitdl Rai-barell, Baredl, Uttar Pradesh-Z2500H
iGuarantor) T, Mra. Shllpa Sachan  Wio Udal Pratap Singh - Flat Mo, 503 5 Flooe Sie 100, Levanya
Tulip, 2nd Main, Mear Hope Farm Circla, Maithri Layoul,” Whilsfield, Bangatun, Kermnataka- 560068
{Guarantar) 8, Mr. Ragesh Sachan S0 Rapndra Prasad Sachan 518 Kaded, Trivani Magar-1 Siapur
Road Tusipuram, Al Nagar Diguraia Mirala Magar Lucknow Utlar Pradesh-Z26021 (Guararior)
Property Address of Secured Assets | Al such pisces or paned of Houge No, B30 BEalied, Plod Mo, 2
Bhasre Moo 42 44(1 4546, 47 48 45 B48A5 M| Mohaka Tulslpuram, Tiveni Magar Gram kadas Hoar
Siapur, Road Lucknow togathar with all the buddings and struciuraes thereon, fikiures fittings and all pland
& machinary attached ba edrth ar fastanad io anything attached b Earh, both pressant and fulure Boundad
bry: Easl: Horse of Sh Ramesh Mal, West Road 20 F, Wide, Noth; Plol No=3, Seuth: Plet No-1 B

4. M's Baba Shyam Associates [Borrower) Through Bs Propristor Mr. Pewan Kumar | 06.04 20028
Mishra Building/llat Mo, 21, Near Sub-heallh Centre Chunar, Sarsavakar Patihala, | 18.07.2028
Mirzapur Ustar Fradesh-231304 2, Mr. Pawan Kumar Mishra (Co-borrower! R
propeietor]) 5o Vinod Mishra Sarkanpura Mandwwadih Varanasd Uar Pradesh- | 31845 581
221103 Progerty Address of Secured Assets - A Such Plecas Cr Parcels OF A Divanad Commaras
Properly Arzai 111 Massunng Area 0175 Heclare, Siuated In Vilage E"Hﬁﬁ'u‘- Dai, Pargana
Bhagareal Tahsl Chuinar Mirzapur, Ulias Pradeshs 231304 In The Mare OF M, Paean Bamar Mishra
Togesher With All The Buldngs And Siruciures. Therean, Fixtures: Fitings And Al Plant & Machinery
Aitechad To Earth Or Fasiened To nylhing stieched To Earth, Both Present And Fubire Boundad By: -
agst- Land Of Pawan Mizhra, Wesl- 12FL Wide Chak Road, Narh- AraziNg. 109 Land OF Trveni, Sauth-
Aragi Mo, 112, Land of Triveni

§. M's VK. Caaling Carporation (Barrawer| Thrauoh s Al The Lagal Hedrs PiotMNo 05.03:2026
1424 Ralan Lai Nagar Ranpur Litter Pradesh 208022 2. Mr. Rajendra Kumar Yadaw | 24072026
[Co-bormawer! Proprietor] Theough its A1 The Legal Hiedrs 1804 Dabul, Lidyog Nagar R
Kanpue, Uittar Pradesh 20E022 3. Mr. Sunder Lal Yadav .. Co-borrower) Mortgagor/ | 14766225 98-

Guarantor} 1514 Dabudl, Udyog Magar Kanpur, Uttar Pradesh 208022 Also Al Mr, Sunder Lal Yaday Sio
Late Zafgram Yadav H na, 1E27E3 Dabaull -1 Kargur Magar Property Address of Secured Assets DAl
Such Pieces Or Parcalzs O A Diverled Residentialicommencial Property Pk Moo 1424 Retan Lal Magar
Banpur Utkar Pradash 208022 In The Mama CF M Sonder Lt Yadew Togathar Wih All Tha Buildings dad
Siruclures Tharaon, Fixlures Filngs And All Plant & Machinery Allached To Earth Or Fastened: To
Anyiking Alkached To Earth, Balh PresentAnd Future, Bounded By, -easl- H o, 1425, Wesl- H; Ho, 1423
Morth- Hono 1348 Meter Wide Rged, Sauth-Honn, 1419

6. Mis, Rislransh Enterprises Theough Proprietor Mrs, Fsha Aoora Fhal Mo, G603, | 02.08 2028
Block-B, Fortuna Appariment 15 Jophng Road, Lucknow, Uar Pradesh-206001 Alsa | 04,08 2025
A-ilie, Rudransh Endaringes Bagement C-27, Transport Mager Rosd, Transpan !
Wagar Lucknow Utlar Fredesh 226012 Also At:-k's. Rudrensh Enterprisas B 17188, | 29818,882.71-
Wirmeet Kkand Gorti Nagar, Luckrow, Litar Pradesh 226000 (Borrower) 2. Rishi Arora Rip. ©-227
sechor-h, Maharagarn, Lucknow Utlar Pracesh- Z26008 | Guaraniar) 3, Mrs. Ballka Arora  Rilp. G227
Sactoe-A, Mahanagar, Lucknow Uslar Pradesh-226006 (Guarantod) Property Address of Secursd
Assels : Property-1 4% 3uch Flecas Or Percel OF Bhushand No. 20 Par OF Arazi Ko 2202, Measuring
1800 Sar. Mir, Situated AtWMlaiga Para, Pargana, Tahsil & Dislrict Lucinow Togethar With Al The Buildings
A Slruclees Tharaon, Fislures Filings And Al Planl & Machineny Allached Ta Earth Or Fastanes To
Mnything Attached To Earih, Bath Present And Fubure. Bounded A5 Undes Narth: Plot No: 19, South; Plot
Mo 25, Easl: 18 Fit Wids Road, West Plat Mo, 37 Praperty<2 Al Such Pieces O Fanss! OF Commenss
Shop Mo, 3 O Gratrd Flior OFThe Buslding Coastrucled Ower Howsa Mo, 4708, Measaeng 416 SarMir
Siushad &1 Hussanganl, & District Lucknow Together Wilh A The Buldings And Biructures Thessan
Figlames Frtings And A1 Plant & Machineny Aflached To Earth Or Faslenad Todnything Allached To Earh
Bath Present And Future, Bounted Az Under: Norh: 6 Fil Wide Fassage, Souh; House OF Dr. Abha
fuwathil, East: Shop Me 32 833 West House O Mr. Babolal Dishey Property-3 88 Such Pieces Or Parce
O Commencial PlatMo. 14ep!1 01, Saclor & Shop Mo, § On Upper. Neer Tikail Rei Talak, Rajajpuram &
Diistrict Lucknow Up Ground Floor, Measuring 1400 Sgr i, Siluated At 5. Shapping Complas, Oppasile
Updnan Budlding & Dislect Lucknow Togalkar Wilh Al The Buldings And Slructunss Thenga, Figuns
Fitlirgs &nd A1 Paant & Machinery Aftached To Earth Or Fastened To Amdhing Allached To Eath, Balh
Prezant And Fulure, Bounded As Under, Rorth; Shap OF Shama, Sauthwall & SetBack, E&s); Passage
‘Wast Wal & Sei Back Praperty-d4 All Such Piecas Or Parced Of Flat Mo, 4, House No. 4718 On Second
Floar, Measuring 700 Sgr. FL Situated A% Difushe Plaza, Hussaingani Disirct Luckniw Togethes Wilkal
Thé Busldingsfad Stnactunes Thersan, Ficlures Fillings And 48 Planl & Machinorg Attached To Eath O
Fanienad ToAnyibing Attached To Eaith, Balh Present And Futurg, Bourded s Under Morh: House OF
Saban Aggreal, South: Passage, East: ol Mo 3, West: Plot ba, 5

7. Mis. BML Entarprises Safedabad, Nawabgar). Baratankl Utar Predesh -225001 | 28.04 2028
Boerawer & Mr, Yogesh Kumar Agnlhotei 5o Bri Moban Agaivcsd Ric 244 T8 Hear | - 07.08.2028
Hospital Chitragugita Magar Lakhparabagh Gram Barel Maashoan|, Barsbanki Uttar Ha
Pradesh -Z2500% Co-bamower 3. Mrs, Saroj Apnihotri Rio 244 TE Mear Hospaal | 104619674
Chitragupta Magar Lakkperabagh Gram Banel Nawabsgary, Barabanki Utar Pradesh 22500 1guarantor
4, Mr, Kambesh Agnlhotn 41-A Maywr Residency Fanch Nagar, Hazaralgan] Lucknow Uitar Pradesh
206001 Gizarantor 5. Rajesh Kumar Agnhgabrl R 244 TE Mes Hospital Chilragupta Magar
Lakhperabagh Gram Bared Mawabgany, Barabanki Uttar Fradesh - 220001 Guarantor 6. Me. Vimalesh
Agnihodri o 5/5 Tabatore Cofony Talkabora Rioed, 4vas Vikes Colony So-lucknow, UP -236097 7.
Satish Kumar Agnihotri o 244 TB Meaar Hespial Chitragupta Magar Lakbparabagh Gram Bared
Mawahgan], Barabanki Uttar Pradash -228001 Guarantor Property Address of Secured Assets
Propery Houge OnAre Mo 57, Wiage Badel Bahar Seema Nagar Pabka Pangara & TehsE Mawabgan
Barabank, Measiring Area 1122 5. Ft« East - Road 14 F1 Wigs « West» Property of Sailer » Nerhs= 10
Feat'Wide Foad = Souih - Khet Latan

B. Mis Cawnpore Foods & Beverages Pwiltd, JPR-1, Ambachar Puram, Awas| 907 20026
Wikas-3, Kalvanpur Kanpur, Ultar Predash-208019 . bomawar 2. Mrs. Mamta Mishra | 07 02,2026
JPR-1, Smbadkar Pusan, Awas Vhas-3 Kalyarour Kanpor, Ultar Predesh 208019 Hs
ee-barewenGuarariar 3. Mes, Deepika 31748, Veshnupurl, Mawabgan), Swarup | 23,53, 53084/
Meger Kanpur, Uar Pradegh-208002 . Co-bormower/ Guarantor 4. Mr. Shashank Mishra  31174-A
\ishnupur r-.Ianu.l.ILElI:--;ﬁr.i Swarup Magar Kanour, Mer Predesh-208002 | Co-barrowen'\Gusranior 5. M
Halin Meshira 31 74-4, Vishrupun, Mawsbgan], Swerup Magar Eangur, Usiar Pradash-208002 .. Co-
borrowean'Guaranior Proparty Address of Becured Assets ; A such piecas ar parcals of Flat No, T4-3
Thirdd Flogr, of Budra Geesns Tower No-d, Buitinvar on parl of Ari No, 656 & 65T, Silualed AL Viksge
snghpur Kachhar, Kangur Nagar legether wih @ the buiklings and-slruchires therson, fixtures fittings
and all plard & machinery attached to sarth or fasianad fo.emything sfiachad fo earh, both present and
fubuee Boundad By -East-30 Mirs Wids Balyanpur Road, Wasl-12.1% Mer Wide Road, Korh- Arazi Mo
658, Soull- Par ol Arsi Mo, 657

8. Mis. Radhey Shyam Arvind Kumar Main Marke! Tikn Bisalpur Filibkst Utiar| 18,07 2026
Pragesh 262201 borowar 2, Mr, Difip Kumar Sio Radhey Shyam R Housa No. | 20.08.2028
45470, Balkabh Magar Cakany Pildshil e Pracasi-2E2001 . Co-bamoaen Glgbramiar Rz

3. Rakhl Gupta Wio Dilir Kunar Rio Houss No. 45875, Balabh Nagar Golory Pilbhi | 55,48 030029
Utkar Pradesh-262001 _co-bormoweard Guararsord. Mis, Prabhat Trading Company Shop Mo 68
Mewaan Mandi Sthal Filibhit Ullar Pradash 262007 Corporats Guaranbor Property Address of Secured
Assats : Al Such Pieces Ur Parcals Uf Rasiderilial Property At Yard No. 9, Ballabé Nagar Colomy Uisirict
Pitha Za2000 Ad measudng Ared 535,13 Sg FiL Le 49,7 il'r.'_-.q Mfirs. Togathar With AR G likings Ani
Siniclures Thereon, Figlures Filtngs And All Plend & Machinery Atached To Eseth Or Fastened To
Anyiking Akiached To Earth, Both Present&nd Fulure Boandad By: -east- House OFLelaram, Wast-house
O Gefler | Narth-house 0 Nalthu Singhard Rlam Sywaroap, South- Gai S Fi

10, Mis Ali Baik Kambohan Ka Pui, Naar Furkan Handicralt Saharanpur Uiter Pradesh | 2907 23026
247001 (Borowar) 2. Mr. Mohd Javed Ansani S Abdu Ghare, House Mo, 1101608, | 18.08.2028
Sirai Mardan Ali, Saharanpuf, Ulkar Pradesh-24 7001 [ Guarantofiedgagon 3, Mrs Rs
Sabiva Safl 'Wie Mr. Javed House Mo, 110608, Sanad Mandan Al Sabaranpur, Uttar | 91,41, 72053
Pradesh-247001 {Guararior] Property Address Of Secured Assets @ &l such pisces or parcels of
property bagring MPL Mo 121495 & 1214535, Siuated AL Ganpal Sarai, Shevpui Mandi Saharanpur-
24700 Adkmeasurag Aned 504 5. FL opalber with all the buldngs and stractunes thesan, lxlees
ftings ard af plant & machmery attached to earih or tastened o snything attached woearth, bath presant
and futura Boundres: -sat-Hasta, Wasl-House of Arshad And Yusuf, Moth-Propedy of Yusuf, South-
Progerty of Md_ Manzil

In the crcurnslances as shonasaid], e natioe i el gaen 1o e abaye Darmowess, oo bamowess and/
af hesr guaraniars (whene ever epplizable) bo pay the outstanding dues &5 mentionad abowve Blong with
fubura inlerest end epplicable charges within 0 days from the dale of the publication of this nodica failing
which further staps will be laken afar e expiny of G0 days of She dabe af s rolice: agains! fe securad
AS5eEE includng 1aking possession ol e secined assels of e Dorrowers and thl morlgamars e
Sectipn 13[4} of Securmsation and Recorstnuction of Financlal hzsats and Enforcement of Secuirty
Intarast fct, 2002 and the applicable niles themsunder Kind eftertion is inviled o prosisions of sub-
cection (8] of Saclion 13 of the SARFAES! Act where under you can terder $ie enfre amounl of
alslanding cues logetner wilhall cosls, changas and axpenses indurrid by e Bank only S the daba of
pibrkcation of he notice for sale of the secured assed(s] by public auction, by inviting quotations, tendes
from puibbcar by prevaie freaty. Flease alsa nobe thatif the entirs gmountaf outstanding dves togeterwith
{he costz, chargas and eapareas incumed by tha Bank i not bandared bedora pubication af nofce for sald
al ke sacurad dssels by publc awcion, by invilmg guatslians, lender [rom pubic or by privale fhaaly, you
ey not be-arded fo redeam he secired assels) Plaase nofe [hal undar Section 13 (13] of the said Act,
nix Borrowes shall, ransdar by way of sale, lease ar othenglza any of his secured s=s81s refermad toin the
nofoe, without price wittencorsant of the secured credifor,

Place: Noida, Date: 02.10.2026 -SDV- Authorized Dfficer, Axls Bank Lid.
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